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,IENTRAL ADMINl.STRAT IVE TRIBI.'NAL
PRINCIPAL BENCH

oA 1 555 /?OO3

New De1hi, this the ?nd day of December, 2oo3

Hon' trl e Sh . Shanker Raj r.r, Memtrer ( J )
Hon' [rl e Sh . Sarweshwar '1h3, Memtrer ( A )

Srrdhanshr; Shekhar RoY
S/o Sh, S,K.Roy
R/o 6't 3 , Hawa Si ngh Bl ock
Khel Gaon, New Delhi.

...AFtplicant.
( By Aclvocate Dr, S. P. Sharma )

VERSL'S

-rtP

1 t-ln i on of T nd r a t.h rough
.SecretarY, Mi ni st.rY of
Yont.h Affatrs & Sports
Shastri Bhawan, New Oelhi.

rhe Di rect.or General
Sllorts Ar-lthor i tY of I nd i a
,l.N.St.adiLIm, ttew Delhi'

r7 Ms, Pr.rnam Pandey
Commissioner for Det)artmental Enqr-li rtes
and I nqu i r i ng Ar.lthor -'i t.Y , CVC

Satarkata Bhawan, (Room No.304)
Near vikas Sadan, INA, New Oelhi.

..,Respondents
(By Advocat.e Sh. Arun Bhardwai)

ORDER(ORAL)

Shri Shanker Ra.ilt,

It i s not di sf.rr-tted that' t'he a1 l egati on-s on

whi ch d'isc'ip1 i nary proceedi ngs have kreen i ni ti ated

f or.rnderJ on the same set of f acts on wh i ch the

appl icant is facing criminal prosectrt'ion.

2. Keeprng in view the decis'ion of t'he AEex

Corrrt -in Capt. l,l.Paul Anthony v. Bharat GoId l'lines &

Anr. (',T 1999 (2) SC 456), defrartmental enqr-liry is

orderecl to hre ke;:rt in a|reyance after the Prosectlt'ion

WitneSSeS give thei r examinat'ion in chief thereafter

cross-exam'inationshallbedeferredanclt'heal:tplicant
shall not ire compelled to cross examine the witnesses'

The enqn.i ry shal I rema'i n i n ahreyance ti 1 I the
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earnination of prosecl.Jtion witnesses in the trial 

cotirt. 	However, if the trial is unduly prolonged, it. 

shall he onen to the respondents to apply for review, 

, OA is accordingly disposed of. 

(SARWESHWAP JHA) 	 (SHANKER RAJU) 

MEMBER (A) 	 MEMBER (U) 
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